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people who own it are Indians but still
they arc carrying on foreign names. In
any case, are we feeling that we cannot
ever compete with foreign names?
Shouldn’t it be that we improve our
products so that Indian names are
respectcd as much as foreign names?

SHRI SRIKANTA JENA: Sir, I could
not follow the question exactly.

SARDAR JAGIJIT SINGH AURORA:
The question is to support the view that
there is no need to get upset about it

SHRI SRIKANTA JENA: I fully agree
with it.
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SHRI SRIKANTA JENA: Sir, at one
time, a large number of foreign
companies were operating in this country
and many of them have diluted their
foreign share holding because of
enforcement of FERA. These companies
are Cadburys, Nestle, Exide, etc. These
tvpes of companies were there and thosce
names arc already therc.

SHRI DINESHBHAI TRIVEDI: Mr.
Chairman. Sir, I wpuld like to know from
the hon. Minister this thing. There is the
existing law that we will encourage Indian
brand names and the foreign brand
names will not bc encouraged. 1 would
like to know whether there is any
compulsion that unless and until Pepsi
word is not used, they will not come and
have the collaboration. Secondly, do we
have any such resywiotion as far as the
brand symbol 1s eoncérned?

SHRI! SRIKANTA JENA: There is no
such restriction.

SHRI DINESHBHAI TRIVEDI: The
first part of my question has not bcen
answered.

Does thc Government have any
compulsion while signing the agreement?

SHRI SRIKANTA JENA: There is no
compulsion.
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to Questions 22

FICCI President’s demand for modifying
the MRTP Act

*366. SHRI SURESH PACHOURL:1
SHRI MURLIDHAR CHAND-
RAKANT BHANDARE:

Will the Minister of INDUSTRY be
plcased to state:

(a) whether Government’s attention
has been drawn to the statement made by
the President of the Federation of Indian
Chambers of Commerce & Industry as
reported in the Indian Express of the
14th May, 1990 to thc cffect that MRTP
Act has lost its relevance in the changed
circumstances;

(b) if so, what is his precise dcmand
regarding modification in the MRTP Act;
and

(c) what is Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND
RURAL INDUSTRIES IN THE
MINISTRY OF INDUSTRY (SHRI
SRIKANTA JENA): (1) to (c) A
Statement is laid on the Table of the
House

Statement

(a) Yes Sir.

(b) Federation of Indian Chamber of
Commerce and Industry (FICCI) has
made the following major suggestions for
changes in the MRTP Act, 1969:—

(i) MRTP undertakings should bc
re-defined in terms of the share
of the market and not on the
value of assets as the assets
criterion has lost its relevance in
the present context,

(ii) Sections 21 and 22 of the MRTP
Act, 1969 relating o substantial
expansion and~establishment of
new undertakings are totally out

iThe question,was actually asked on the floo:
of. the House by Shri Suresh Pachouri
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of place and should be deleted;

(iii) It is necessary to narrow down
the scope of the definitions of
“interconnected undest&kings”,
“group™, ‘‘associated persons”
and ‘“relative”,

(iv) The  procedure for  de-
registration of the MRTP
companies and the prescription
of time limit of 60 days for grant
of de-registration certificate
should be simplified;

(v) The present reftriction and
transfer of shares within the
same group should be withdrawn
and multiplicity of approvals
under various sections of the
MRTP Act should be avoided.

(c) The suggestions made by FICCI
have bcen noted by the Government.
However, at present, there is no proposal
under consideration of the Government
to amend the MRTP Act, 1969.
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SHRI SRIKANTA JENA: Sir, as
regard the FICCI's suggestions, the
Government have noted their
suggestions. However, at present thefe is
no proposal under consideration of the
Government to amend thie MRTP Act.

SHRI SURESH PACHOURI: What
about the Associated Chambers of
Commerce and Industries Workshop

[RAJYA SABHA]

to Questions 24

which took place in the country in
November, 1989?

SHRI SRIKANTA JENA: Sir, 1 have
stated that the Government have taken
note of all the suggestions that have
come.
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SHRI SRIKANTA JENA: Sir, | have
clearly stated that the Government is not
going to dilute the thrust of the MRTP
Act. And whatever suggestions have been
made, the Government has taken note of
these. And at the moment the

Government is not thinking 'to change
anything in the MRTP Act.

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE: Sir, two
decades is a convenient period to go into
the assessment of working of an Act
which is inextricably linked up with
growth, preduction and economic justice.
Sir, apart from the changes, there scems
to be a considerable basis in the criticism
that there is gross delay even in operating
this Act. For example, the Chairman has
not been appointed since December:
1989. That vacancy is there for the last
six months. And it has paralysed the
whole work of the MRTP. Every day's
delay—1 don’'t have to give the
figures—results in  gross loss  of
production and also man-day$ and also
loss of jobs, particularly when the
Government is saying that right to work
should be a fundamental right, and rightly
s0. Theiefore, may'1 ask the hon. Minister
as to whether the Government has made its
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own assessment on the working of this Act
and what steps has it suggested for
removing the delay, including the filling up
of the vacancy of the Chairman?

SHRI SRIKANTA JENA: Sir, certain
recommendations were made by a high-
powered committee, popularly known as
the Sachar Commitiee. The recommen-
dations were made in 1978 for amend-
ment to the MRTP Act. Most of the
recommendations of the Committec have
since been implemented by the Amend-
ment Acts of 1982 and 1984. Sir, the
Government is not going to dilute the
thrust, the basic genesis of this Act. And
in any trade or any business, we will not
allow any liberalisation to give any
Company any monopoly. And that is the
thrust of this Act. And at the moment
the Government is not going to dilute
this Act.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: What about
delay? Eliminate the delays.

SHRI SRIKANTA JENA: Delay
means, Sir, thc whole thing is in the
procedurc. You know the burcaucratic
delays are there. But we are trying our
best not to make any bureaucratic delay.

SHRI S.B. CHAVAN: Sir, therc are
two very simple clarifications which I
would like to seek from the hon.
Minister. One is about the necessity to
increase our exports and updating the
technology if it is outdated. If the MRTP
Act comes in the way of export
promotion or for moderation of the
indastry with a view to introducing the
new technology, are there any
considerations which the Government has
in view with a view to see that both these
aspects are not being hampered by the
MRTP provisions?

SHRI SRIKANTA JENA: Sir. the
MRTP Act does not stand in the way of
cxport at any lime.

SHRI SUBKAMANIAN SWAMY:
Sir. 1 must say it is disappointing to hear
the Minister say that they will not
consider anv changes in the MRTP Act.

[28 MAY 1990]

to Questions 26

Sir, at the moment the MRTP
Commission can take cognizance only
when the Government refers the casc to
the Commission. I want to know (a)
whether the Government is preparcd to
amengd the Act so that the Commission
can sao moto take notice where violations
are taking place or dangers of monopoly
are there, and (b) by which date the
Chairman of the Commission would be
appointed.

SHRI SRIKANTA JENA: Sir, about
the appointment of the Chairman, at the
moment, | cannot say the exact date.
And I think Swamiji will agree with me,
as I have clearly said that the thrust of
the MRTP Act should not be diluted at
any point of time. That is why, the
Government is not going to dilutc this.

SHR1 SUBRAMANIAN SWAMY:
Sir, that was not my question. What |
asked was this. At the moment, the
Government has to refer cases 1w the
MRTP Commission. | wanted 1o know
whether the Government would consider
cmpowening the Commission to  take
noticc, suo moto, of such violations.

SHRI SRIKANTA JENA. The
commission can take cognizance, suo
moto. The  provision is there.

MR. CHAIRMAN: Such a provision is
there? Good. Question No. 367.

Concessional import duty bencfit to

Hindustan Photo Film Manufacturing

Company Limited for import of Jumbo
rolls

*367. SHRI PRAVAT KUMAR
SAMANTARAY: Will the Minister of
INDUSTRY be pleased to statc how the
Hindustan Photo Film Manufacturing
Company Limited is enjoying concessi-
onal import duty benefit for mmport ot
Jumbo Rolls under Notifications No. 252
88 of the 16th: September, 1988 and No.
216788 of the 7th July, 1988, when no
specific licence has been issued to it for
slitting and confectioning of photo-
sensitised material from jumbo rolls?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SMALL SCALE



